”
Hon'ble Mr.Justice U.C.Srivastava,V.C.
I ’

Hon'ble Mr,.K oﬁbaYYa'_A sile

Issue notices to the respondents to show céuse
as to why the case may not be admitted, Let reply be
filed within four weeks hereof. Rejoinder, if any,
may be filed within two weeks thereafter. List this
f case on 22.3.93 for admission/hearing. It will be

opcn for the railway administration in the mean time

. to consider the claim of the applicant as the same
. R T:as not been fully satisfied. '
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